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helpless spectator, For India to regain
1ts lost glory, the whole body of LH.F.
should be scrapped.

(1v) SurpLy OF CEMENT To Assam Tea
ESTATES FOR CONSTRUCTION UF QUARTERS
FOR LABOUHER.

SHR] PURNANARAYAN SINHA
(Tezpur): 1 take the lhiberty to make
the following Statement, The Regional
Cement Officer Caleutty, op the allo-
cations of cement made by the Minis-
try of Industiies, issues ailotments of
cement for different lea estates of
Assam and smee no one tea estote can
afford to hire one or more trucks 10
carry the cement alloited to it al
Chaibasa or Shalimar fiom where also
no direct tiuck haulage service inlo
Assam 1, availlable, 4l the {ea estutes,
which are hurriediy completing the
construction of labour nousug as re-
quired under the Plantatior Labour
Aey passed by the Lok Sabha, have
their transporters based at Caleuta
and Jogighupa, Assam. The cement
that is taken for road haulage due to
non-avatlability of ramilway wugons are
at first carried tp Calcutta [rom where
another fleet of trucks having permuts
to ply beiween Caleutat and Assam
carry it to different tea estates, This
process is going on for over a decade.
The transporters, having no uile to
the cement they handle, ate not
required 1p take out slorage licence
under the Essentia] Commodities Act
though they have to holq cement for
some days to weeks pending tranship-
men{ into Assam bound trucks. On
or about 27th April 1979, the West
Bengal Government sealed up all the
cement that was held by some trans-
porters at Cassipore and arrested two
transporters for allegedly not posses-
sing storage licence for the cement
that was held by them pending tran-
shipment and thereby created un-
mecessary obstacle in the process of
consiructing labour housing in Assam
tea estates before the rains set in
June-July, next. The Ministries of
Indusiry and Commerce, Government
of India might be pleased to take up
the matter ip collaboration with the
Tea Board so that the cement is
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forthwith released and no further
obstacles with haiassment are created
on baseless grounds on transport of
vement,

(v) ReporTED prCisioN oF GOVERNMENT
TO CIIANGE THE VENUE OF 1HE NEXT
NON-COMUETITIVE INTEUNATIONSL FILM
Fe.trval, FrioM CALICUT [0 BANGALORE.

SHR] CHITTA BASU (Barasat):
M: Speaker, Sir, under Rule 377 I
want to draw the attention of the
government to the fo.lowing matter
of uigeny public importunce,

It 15 0 matter of dismay to note that
the Government of India has reported-
ly decided to nuld 1{he next non-
competitive International Filmg Festi=
va] of India in Bangalore in Junuary,
1980 instead of in Calceutia gs had
been promised. This decision of the
clange of value [from Caleutia to
Bangalore tantamounts to going back
upon it, own commtment,

The criterion and reasons for such
selecion of venue lend the whole
matler open to question, The primary
uvbjective of such film festival being
the involvement of film-makers,
technicians, workers, artists and the
{ilm-geors Caicuttn's claim iz pre-
eminent.

The West Bengal government have
also requested the Government of
India to revise ithe decision regarding
the venue of the International Film
Festival and hold it at Calcutta,

(vi) NEFD FOR IMMEDIATE COMPLETION
oF DurcApUR-CaLcurTA Fxrress HicH-
WAY,

SHRI RAJ KRISHNA DAWN (Bur-
dwan): Mr. Speaker, Sir, under Rule
377 I want to draw the attention of
the government to a metter of urgent
public importance,

West Benga] is the most densely
populated Stale of India and it is one
of the industrially developed State
also, There are two biggest ports in
Calcutta and Haldia. Besides, these
ports, railway track are also not in-



